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Hello Good People ! 

LaLas 



ASSAM ACT NO. XXI X OF 2 0 0 5  

( Rece ived t he  a ssent  of  t he  Governor  on  1 3 t h  M a y,  2 0 0 5 )  

The  Assa m  W om en ( Reserva t ion  Of  Va ca ncies I n  Serv ices And Post s)  ACT,  2 0 0 5  
AN  ACT  

 

To prov ide for  reservat ion of vacancies in serv ices and post s for  wom an in t he State of Assam . 

 
Pr e a m ble   

 

Whereas wom an in t he State of Assam  are both socially ,  educat ionally  and econom ically  backward 

and are not  adequately  represented in t he serv ices and posts within t he State of Assam  ;  

 
And whereas it  is expedient  t o prov ide for  reservat ion of vacancies in serv ices and post s in order  t o 

br ing them  at  per with m en. 

I t  is hereby enacted in the Fift y  six th Year  of t he Republic of I ndia as follows : -  

 
Shor t  t it le ,  ex t ent  a nd com m encem ent .  

 

1.  ( 1)  This Act  m ay be called The Assam  Wom en ( Reservat ion of Vacancies in Serv ices and Post s)  

Act , 2005. 
( 2)  I t  extends to the whole of Assam . 

(3)  I t  shall com e into force at  once. 

 

Defin it ions 

 
2.  I n this Act ,  unless the context  otherwise requires, -  

 

( a)  "Appoint ing Author it y" ,  in relat ion to a serv ice or  post  in an establishm ent ,  m eans the author it y  

em powered to m ake appointm ent  t o such serv ice or  post s ;  
 

( b)  "Establishm ent "  m eans any off ice of t he State Governm ent ,  a local or  statutory author it y  

const it uted under any State Act ,  for  the t im e being in force or  a Corporat ion in which not  less than 

fifty -one percent  of t he paid-up share capital is held by the State Governm ent  and includes 

Universit ies,  Colleges aff iliated to t he Universit ies,  Pr im ary,  Secondary and Mult ipurpose schools and 
also other  educat ional inst it ut ions which are owned or  aided by the State Governm ent  and also 

includes an establishm ent  in Public Sector  ;  

 

( c)  "Establishm ent  in public sector"  m eans any indust ry,  t rade, business or  occupat ion owned, 
cont rolled or  m anaged by -  

 

( i)  the State Governm ent  or  any depar tm ent  of t he State Governm ent ,  or  

 
( ii)  a Governm ent  Com pany as def ined in sect ion 617 of t he Com panies Act ,  1956 or  a Corporat ion 

established by or  under a Cent ral or  State Act ,  in which not  less than f if t y -one percent  of t he paid-

up share capit al is held by t he State Governm ent ,  or  

 

( iii)  a local or  statutory author it y ,  const it uted under any State Act  for  the t im e being in force. 
 

( d)  "Establishm ent  in pr ivate sector"  m eans any indust ry,  t rade, business or  occupat ion which is not  

an establishm ent  in public sector  ;  

 
( e)  "Schedule"  m eans the Scheduled appended to this Act .  

 

Act  not  t o a pply  in  r e la t ion  t o ce r t a in  e m ploym e nt s.  

 

3.  This Act  shall not  apply in relat ion to -  
 

( a)  any em ploym ent  under  t he Cent ral Governm ent  ;  

 

( b)  any em ploym ent  in t he Assam  Judicial Serv ice Grade-1. 
 

Re se r va t ion  for  w om e n in  va ca ncie s t o be  f i l le d  up by  d ir e ct  r e cr u it m e nt .   



 

4.  At  t he com m encem ent  of t his Act ,  30 percent  of t he vacancies in respect  of all appointm ents to 

the serv ices and posts in t he establishm ent  which are to be f illed up by direct  recruitm ent  shall be 
reserved for  t he wom en candidates :  

 

Prov ided that  t he aforesaid reservat ion shall be inclusive of t he reservat ion prov ided statutor ily  or  

otherwise t o t he Scheduled Castes,  Scheduled Tr ibes (Plains) ,  Scheduled Tr ibes (Hills) .  Other  
Backward Classes.  More Other  Backward Classes and persons wit h disabilit ies w it hin t he respect ive 

reserved cat egory  :  

 

Prov ided fur ther  t hat  30 percent  reservat ion of t he vacancies in respect  of t he Wom en for  t he 

rem aining unreserved Category  of candidates shall be available t o t he Wom en of unreserved 
category  only .  

 

Pow er  t o exem pt .  

 
5.  I f  t he State Governm ent  is of t he opinion that  it  is not  necessary to reserve cer tain specialized 

serv ices and post s for  Wom en in v iew of t he specialized qualif icat ion or  exper ience required in 

respect  of such serv ices and posts,  t he State Governm ent  m ay, by not if icat ion in t he Off icial 

Gazet te,  exem pt  such serv ices and posts from  the purv iew of t his Act .  
 

Pena lt y  

 

6.  I f  any Appoint ing Author it y  m akes an appointm ent  in cont ravent ion of t he provision of sect ion 4,  

he shall be liable to be punished with f ine which m ay extend to rupees one thousand and the State 
Governm ent  m ay also draw up disciplinary proceeding against  him  and aft er  giv ing him  a 

reasonable oppor tunit y  of being heard,  m ay inf lict  such punishm ent  as m ay deem  f it  and proper  as 

per  t he Assam  Serv ices ( discipline and Appeal)  Rules 1964.  

 
Cogn iza nce  of  of fe nce s 

 

7.  No prosecut ion for  an offence under this Act  shall be inst it uted except  by,  or  with the sanct ion of 

t he State Governm ent .  

 
Prot ect ion  of  a ct ion  t a k en  in  good fa it h .  

 

8.  No suit ,  prosecut ion or  other  legal proceeding shall lie against  any person for  any thing which is 

in good fait h done or  intended to be done under this Act .  
 

Re m ova l of  d if f icu lt y . 

 

9.  I f  any dif f icult y  ar ises in giv ing effect  t o the provisions of t his Act ,  t he State Governm ent  m ay 
take such steps or  issue such orders not  inconsistent  with the provisions of t his Act ,  as the State 

Governm ent  m ay consider  necessary for  rem oving t he dif f icult y .  

 

Subm ission  of  a nnua l r e por t  m a in t e na nce  of  ot he r  r e cor ds a nd inspe ct ion  t he r e on .  

 
10.  ( 1)  The appoint ing author it y  shall m aintain such records as m ay be prescr ibed by rules m ade in 

this behalf and shall furnish to  t he State Governm ent  in t he prescr ibed m anner  annually  a repor t  of 

appointm ents m ade by it  in t he prev ious f inancial year .  

 
( 2)  Any off icer  author ized by t he State Governm ent  in t his behalf  m ay inspect  any records or  

docum ents which are m aintained in relat ion to appointm ent  m ade by such Appoint ing Author it y .  

 

( 3)  I t  shall be the duty of t he Appoint ing Author it y  to produce such records or  docum ents for  

inspect ion by the off icer  author ized under  sub-sect ion (2)  and furnish such inform at ion or  afford 
such assistance as m ay be necessary for  him  to carry  out  his funct ions under  t his Act .  

 

The  St a t e  Gove r nm e nt  t o m a k e  r u le s.  

 
11.  ( 1)  The State Governm ent  m ay m ake rules for  carry ing out  t he purposes of t his Act .  

 



( 2)  Every rules m ade under  t his sect ion shall be laid,  as soon as m ay be aft er  it  is m ade before t he 

State Legislature,  while it  is in session for  a total per iod of four teen days which m ay be com pr ised in 

one session or  in two or  m ore successive sessions and if  before t he expiry  of t he sessions 
im m ediately  following the session or  t he successive sessions aforesaid,  t he State Legislature agree 

in m aking any m odif icat ion in the rule or  the State Legislature agrees that  the rule should not  be 

m ade, t he rule shall t hereafter  have effect  only  in such m odif ied form  or  be of no effect ,  as t he case 

m ay be :  
 

Provided however that  any such m odif icat ion or  annulm ent  shall be without  prej udice to the validit y  

of anything prev iously  done under  t he rule.  

 

 
M.K. Deka ,  

Com m issioner  & Secy.  t o t he Govt .  of  Assam , 

Legislat ive Depar tm ent ,  Dispur . 






